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Se U, N, In exarciss sf the psuers cenferred by sube-
slause (iv) of cluuss (23C) of Sectian 10 of the Incoma=tax Aty
1961 (43 af 1961), the Central Gevernment harsby netifias

* rssectation of Megical Phyaipists af India, Geghay * far the
purpsse of the said subeclause for the ssswasment ymars

 1989~90 te 1991-92 Subject te the fella uigy cenditions,
fiamalyse

{1} the ssemases will at:fz;y its inpema, wr scounulate
Toar applicativg, whally ang exslusively te the
sbhjecte far which Lt 1is established;

{11) ihte aesssses willi net invest ar ocepesit its Punde
{other than veluntacy coentributiona received and
) Raintuinad in the Pore of jewellery, fumiture ete.)
L for any pacimg €uring the previous ysars relevent
= ts Lhe assesssent ygars msntionsd sbeve stheruiss than
, in any ena ar mere of the ferms ar medss Oapscifisd
f in subwswction (5) of sectisn 113

’, {i18) thic netification will not epply 4n telation te any
e incams being profits and gains of business, unless
the business is inclidantal ts the atiainemnt of ths

shjsctivas of the assmases and separate beoks eof
Ny S sccounts are maintained in rsspsct of such businese,
v Hetification Na. Q3(l (Felin, 197/ 45/33m1Ta 1)
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